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LOK SABHA

Thursday, 6th December, 1958

The Lok Sahha met at Eleven of
the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12 hrs.

DEATH OF DR. AMBEDKAR

The  Prime  Minister  and Leader 
of  the  House  (Shri Jawaharlal 
Nehru): Mr. Speaker, Sir, I have  to
convey to the House the sad news of
the death of Dr. Ambedkar. Only two
days ago, I believe, the  day before
yesterday, he was present in the other 
House  of which he was a  Member. 
The news, therefore, of his death  to
day came as a shock to all of us who
had no inkling of such a  thing hap
pening so soon.

Dr. Ambedkar, as every Member of
this House knows, played a very im
portant part in the  making of  the 
Constitution of India, subsequently in 
the Legislative Part of the Consti
tuent Assembly and later in the Pro
visional Parliament.  After  that, he
was not a Member of Parliament for
some time.  Then, he came back  to
the Rajya Sabha of which he was a 
sitting Member.

He is often spoken of as one of the 
architects of our Constitution.  There 
is no doubt that no one took greater 
care  and trouble  over  Constitution 
making than Dr. Ambedkar.  He will
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be remembered also for the great in
terest he took and the trouble  he 
took over the question of Hindu Law
reform.  I am happy that he saw that 
reform in a very large measure carri
ed out, perhaps not in the  form  of
that  monumental tome that  he had 
himself drafted, but in separate  bits. 
But, I imagine that the way  he will
be remembered  most  will be as a 
symbol of the revolt  against all the 
oppressive features  of Hindu society. 
He used language sometimes  which 
hurt people. He sometimes said things 
which were perhaps not wholly justi
fied.  But,  let us forget that.  The 
main thing was  that  he rebelled
against something against  which all 
ought to rebel and we have, in fact, 
rebelled in  various  degrees.  This 
Parliament itself  represents in  the 
legislation which  it has framed,  its 
repudiation of those customs or lega
cies from the past which kept down 
a large section of our people  from
enjoying their normal rights.

When I think  of Dr.  Ambedkar, 
many things come to my mind, be
cause he was a highly controversial 
figure.  He was not a person of soft 
speech.  But, behind all that was this 
powerful reaction and an act of  re
bellion against something that repres
sed our society for so long.  Fortuna
tely, that rebellion had the support, 
not perhaps in the exact way he want
ed it, but in a large measure,  the 
principle imderlaying that  rebellion
had the support of Parliament, and, I 
believe, every group  and party  re
presented here.  Both in our  public 
activities  and in our legislative acti
vities, we did our utmost to remove
that stigma on Hindu  society.  One 
cannot remove it completely by law, 
because custom is more deep-rooted
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and, I am afraid, it still continues in 
many parts of the coimtry even tiiough 
it may be considered illegal  That is 
true.  But, I have no doubt that it is 
something that is in its last stages 
and may take a little time to  vanish 
away.  When  both law and  public 
opinion become  more and more  de
termined to put an end to state  of 
affairs, it  cannot last long.  Anyhow,
Dr. Ambedkar, as I said, became pro
minent in his  own way and a  most 
prominent symbol of that rebellion. I 
have  no doubt that,  whether we 
agree with him or not in many mat
ters, that perseverance,  that persis
tence and that, if I may use the word, 
sometime virulence of his opposition 
to all this did keep the people’s mind 
awake and did not allow them to be
come complacent about matters which 
could not be forgotten, and helped in 
rousing up those groups in our coun
try which had suffered for so long in 
the past.  It is, therefore,  sad  that 
such a prominent  champion of the 
oppressed and depressed in India and 
one who took such an important part 
In our activities, has passed away.

As the House knows, he was a Mi
nister, a member of our Cabinet, for 
many years, and I had the privilege 
of co-operating with him in our Gov
ernmental work.  I had heard of him 
and,  of course, met him previously 
on various occasions.  But, I had not 
come into any intimate contact with 
him.  It was at the time of the Cons
tituent Assembly that I got to know 
him a little better.  I invited him  to 
join  the Government.  Some people 
were surprised that I should  do so, 
because,  it  was  thought  that  his 
normal activities were of the opposi
tion type rather than of the govern
mental type.  Nevertheless, I felt at 
that time that he had played an im
portant and very constructive role in 
the making  of the Constitution  and 
that he could  continue  to play  a 
constructive  role in  governmental 
activities.  Indeed, he did.  In  spite 
of some minor differences here  and 
there, chiefly, if I may say so, not due 
to any matters of principle, but rather 
linguistic matters and language used.
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we co-operated in the Government for 
several years  to our mutual advan
tage, I think. Anyhow, a very  lead
ing and prominent personality,  who 
has left his mark in our public aff
airs and on the Indian  scene,  has 
passed away, a personality who  was 
known to nearly all of us here, I sup
pose, and I feel sure that all of  us 
feel  very sad.  We know him well. 
He had been unwell for a long time. 
Nevertheless, the passing of a person 
is painful.  I am sure that you, Sir, 
and the House will be pleased to con
vey our deep condolences and  sym
pathy to his family.

There are various rules laid down 
in our Rules of Procedure in regard 
to such occurrences, in regard to ad
journment of the House.  Normally 
speaking, those rules apply to Mem
bers of the House. Dr. Ambedkar was 
not a Member of this House. He was a 
Member of the Rajya Sabha.  He was 
an ex-Member of  this  House.  The 
rule says that in such  cases, a re
ference may be made in the  House, 
but there may be  no  adjournment 
unless he comes in the  category  of 
outstanding  personalities, in  which 
case, total adjournment may be made. 
There can be no doubt that he comes 
under the category of outstanding per
sonalities.  According  to the  strict 
rule, it sajrs, token adjournment may 
be made.  I submit that, without do
ing any violence to this rule or to the 
spirit underlying this rule,  the pre
sent case deserves for  some reasons 
which I have mentioned  and others 
which I have not mentioned, that the 
House do adjourn for the day.  That 
is subject to your  wishes  and  the 
wishes of the House.

Shrixnal Rena Chakravartty (Basir- 
hat): Sir, I  join the  Leader of 
the House in requesting you to convey 
to the members of the family of Dr. 
Ambedkar  the condolences  of  our 
party and our colleagues.

We, younger Members, never had 
the privilege  of working  with him.
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We had also our difference.  But, to
day, we all of us cannot  forget how 
he brought to the forefront  of  our 
people’s  conscience  the  disabilities 
suffered  by a section  of our people 
owing to  our oppressive social sys
tem.  Personally I feel that, t̂hough 
we have passed the Hindu Code Bill 
in parts,  the principles  which  Dr 
Ambedkar  had embodied in his ori
ginal draft were wiser in many as
pects.  We also pay our  tribute  to 
his outstanding intellect  which rose 
against social inequality  and narrow 
prejudices,  and he  became one  of 
those who were known as the archi
tects of our  Constitution,  and I am 
sure the coimtry will remember him 
embodied in that Constitution.  I also 
join with the leader of the House  in 
requesting you to adjourn this House 
as a mark of respect to his momory.

Shri  Asoka  Mehta  (Bhandara): 
I wish to associate mysell  with  the 
tribute that has  been paid to  Dr. 
Ambedkar.

I was  privileged  to be associated 
with him  on more than one occasion̂ 
and in his remarkable and  fascinat
ing career, there were many  facets. 
We who come from Bombay remem
ber him as a teacher, we remember 
hiTTi as an econcHnist, we  remember 
him as a labour leader, we remembCT 
him as political leader.  Apart  from 
the great work that he did in  this 
House and as a Member of the Gov
ernment, as far as my  part  of the 
country is concerned, he  brought  a 
new awakening.  It was  because  of 
him that large sections of  people on 
our side were given a sense of social 
significance, they  were given a sense 
of confidence.  I believe if he had not 
been there, perhaps my part of  the 
country would not have been what it 
it today.

I am sure in paying our respect to 
his memory and in trying to do  ho
nour to him by adjourning today, we 
only pay the great debt that many of 
us owe to him for the great services 
that he has rendered to our society.
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Shri Frank Anthony (Nominated— 
Anglo-Indian): I would like to asso
ciate the Independent Group with the 
sentiments that have fallen from  the 
Leader oi the House.

It has been my privilege to know 
Dr. Ambedkar for many years, and I 
feel that no adequate tribute can  be 
paid to him in the course of a  few 
minutes.  His was a  versatile mind. 
He was not only a dê, but a pro
found scholar,  and, as the Leader of 
the House said, he was a controversial 
figure.  But what I  believe was the 
dominant characteristic  of the com
plex personality was the characteris
tic of being an indomitable fighter, and 
it was that indomitable spirit which 
enabled him to triumph over person- 
nal disabilities which perhaps would 
have crushed persons of less tenacious 
character.

We may not have agreed with  his 
politics.  Perhaps  we did  not agree 
sometimes with the  way that things 
were said by him, but having heard 
from him the bitter personal disabili
ties  with which he was  confronted 
from his earliest life,  I would  not 
presume  to  judge. the  fact  that 
perhaps in some respects the iron had 
entered his soul and his bitterness to 
that extent, if not justified, at least 
was understandable.  There is  no 
doubt  that  Dr. Ambedkar  started 
from the humblest beginning, but his 
name will be  writ  large  on the 
scroll of Indian history, and I believe 
not only his commimity, but that the 
coimtry has reason to be proud of  a 
very great son.  I would ask you  to 
convey our condolences to his family.
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Shri  GadgU (Poona  Central); 
Normally after the  Leader  of the 
House and my party has spoken, there 
is no justification for me to speak, but 
I plead this justification that I had the 
privilege of Dr. Ambedkar’s  friend
ship for over 35 years.  He was ten 
times dearer to us  Maharashtrians 
than what he was to India as a whole. 
It was he who created a sense of self
respect and importance in the most 
down-trodden community in our area. 
Undoubtedly he was very bitt̂J in >is 
tongue, but his heart was sweei; lus 
faults we all know, but his virtues 
outweighted them.
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What he did in the matter of fram
ing our Constitution is  sufficiently 
well known.  But, essentially, he was 
a rebel against the injustice  in the 
status quo, whether the sphere was 
social or economic.

Lastly, he was  thinking on  much 
more progressive lines. Very recently,
I had some discussion with him, and 
he said,  ‘No more privileges to  the 
Scheduled Castes.  Now, they  must 
come into their own and fight against 
the injustice that is  still there, along 
with the rest of the members of the 
whole Indian commimity.'  Such  a 
man has passed away; but, everything 
in thij world must pass away.

Let us,  therefore, remember what 
good he did, and deserve by what he 
did and  progressively  achieved—̂the 
objects for which he stood.

I associate myself with the senti
ments expressed by other Members of 
this House. -

BIr. Speaker:  I fully associate my
self with all the sentiments expressed 
on the floor of the House by the Lea
der of the House and the leaders  of 
various  groups,  and I am sure  the 
House will equally  associate  itself 
with those sentiments.

Dr. Ambedkar was a  great  and 
dynamic personality.  He rose from 
himible beginnings and  became  a 
leader of the Scheduled Castes.  He 
was a great scholar and writer,  and, 
more than all, he was a  powerful

He piloted our Constitution.  In 
the field of social reform, he initiated 
many wholesome measures.  In  his 
death, India has lost one of her great 
sons.  I shall convey the sentiments 
of this House and the condolences  to 
the members of the bereaved family.

As a mark of respect, I am sure the 
House  would like to adjourn today. 
In sorrow, we shall stand for a minute 
in silence.

The Members then stood in silence 
for a minute.

Mr.  Speaker:  The  House  will
now stand adjourned as a mark  of 
fespect to him, and meet again  at 11 
A.M. tomorrow.

12-23 hrs.

The Lok Sabha then adjourned till 
Eleven of the  Clock  on Friday, the 
7th December, 1956.




